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THE CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKNOW BENCH

Contem ot Petition No,76 of 2004
in

Original Application No.2 7 3 /1 9 9 7  
This of jan u sry  2006

HON'BLE SHRI S.P. ARYA, MEMBER (A)

HON'BLE SHRI K.B.S. RAJAN. MEMBER

S.K. Shukla , aged about 64 years, son of Late Shrl Jagannath Prasad 

Shukla, resident of House NO. 568 K ha /358 , Block No.5, Geetapalli, 
Alam bagh, Lucknow.

...Applicant.

By Advocate: Shri R.C. Singh
Versus.

1. Shri Ajai Vkram  Singh, IA S, Secretary, M inistry of Defence, 
Governm ent of India , new Delhi.

2. Lieutenant General Mathew Menon, E ng lneer-in -C hief, Arnny 

Headquarter, Kashmir House, New Delhi.
3. Major General Utpai Bhattacharya, Chief Engineer, Centra! 

Command, Lucknow.
 ̂ ...Respondents.

By Advocate: Shrl S.P. Singh.

ORDER

BY SHRI iC.3,S. RAJAN. MEMBER f J>

1. The applicant has fifed the  CCP alleging non-compliance of the  

order dated 0 6 -0 6 -2 0 0 3  in OA No. 2 7 3 /9 7 .

2. The relie f claimed by the  applicant and the direction in the said 

order is as under:



The applicant has field this O.A. for issue of 
directions to the respondents to open the sealed 
cover of 1995.. and considered his case for 
promotion to the  post of SBS G rad s-I before issuing 
the  promotion orders on the basis of panel prepared  
by the D.P.C. in which names of juniors of the  
applicant has been include. The applicant has also 
sought {^uashinQ of the order dated 1 3 .4 .9 5  passed 
by the Chief Engineer Centra! Command Lucknow 
(Respondent No.3 ) as contained in Annexure  
No.A.25 to the  O.A. w hereby, the  penalty of 
'Censure^ has been imposed upon the  appiicant.

In  view  of the above discussion, w e allow this
O.AS. and quash the Impugned punishm ent order 
dated 1 3 .5 .97  contained in Annexure A -25  to the
O.A. The respondents are directed to reconsider the  
case of the applicant for his promotion on the basis 
of DPC which was held In the year 1995 and grant 
him promotion form  the  date he is entitled as per 
rules a fter ignoring the  punishm ent of 'Censure' 
awarded to the applicant vide order dated 13 .5 ,97  
passed by the  respondent no .3.. and also to grant 
him further consequential benefits It any, These 
directions shall be carried out w ithin a period of 
three months from  the date of communication of 
this order. No costs."

4, The respondents had passed an order date 13*̂ '’ March 2004  and 

8*"'’ November, 2004  ‘A'hich according to them  is in compliance 

with the judgm ent dated 5"  ̂ June, 2003 . A dm ittedly there has 

been a separate OA No. 1 3 0 /0 5  against the  aforesaid orders.

5. In  view  o f the fresh OA on a separate cause of action, w e are of 

the considered view  th a t there has been no disobedience,, much 

less any deliberate disobedience of the order dated 0 6 -0 6 -2 0 0 3 . 

Hence,, the contem pt petition is dropped and notices discharged.

(K,B,S. RAJAN  ̂ (S.PrSRVA)
M EM B ER  (J )  ' M EM B ER  (A )
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